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CBNTBAL ADMINISTRATIVE TRIBJNL 

GJW.HATI BENCH: 

• 1. rigin.Lpo1jcjon 

MIs Pe-ttjon No. , 

Cont.ernt Pt±tj 	No 

R;wiew "PPlication  

of India & Crs 
Advocato for the .'r)PiiC3thtS 

,.

d~ocato for the 

	

Or 	Tribunal 

rhis appJcation 	 14.11.2007 	Mr.Baharul Islam, learned counsel for 
is filed/C. F. fo' RS. 	 the Applicant is present. Dr.J.L.Sarkar, 
deposited vid. .z.P. 
No, 	 learned Standing counsel for the Railways, 

Dated .....
.  . 	 on whom a copy of the Original 

Application has already been served, is 
- 	

. 	 also present. 

At the outset, the Advocate for the 

1-z - ' 	 LL cIA. 	 Applicant has filed a memorandum 

S 	 seeking permission to withdraw the present 

	

1. 	
case. Relevant portion of the said 

memorandum reads as under:- 

	

(ThC 	 "(1) That the above application is 
fixed today for motion admission. 

(2) That due to some unavoidable 
reason the applicant prefers this 
application praying permission to 
withdraw the instant application. 

Contd... 

I 



14.11.2007 

• --Under the 
therefore 	,h 1ui 

 ble 	 Trib'ui 
permit 	the. 

. 	 applicat : 

application 
............................................ 

approach to 
bd represnl 

' 	 .'1n 	the • afors.c 

Application, ..........................................................OQifll; 

of.  the AdminastrativeTr 

hereby perrni.ted to I 
..•• 	 • 	 'liberty to the ApØlicr 

higher 	authority 	of 

CewtJ' redressal of Ihis grieic 

matter. 	
. 

k. 

ircumslances it is 
Dly prayed that 
ii be léásed to 
ounsel. for the 

withdraw .. th 
th al  liberty to 
e higher authority :.. 
lion." 

remises, this 

under Secfi'oh 19 

unals ct, 1985, is 

withdrawn with 

to aproach the 

e.. . Rilways for 

è, if any, .'in.; the 

	

This 	Originlai 	Appliation . is 

accordingly csrnisse 	igwihdrdwn. 
-,. 	 .Z.. 
/)-.. 

Send, copies of this order to the 
.J 	 . . 	.. . Respondeni along 	ith coies of this 

	

eV,t7' 	 Original Application-anL free copies of this 

order be sent to teAplicnt, to Mr. 

I 	
• 	...' 	 . 	

. 	 BaharUl Islam, Advocte for the Applicant 

	

S 	
.. 	 : 	 . 	 .. 	 •. 

/J' ': ',• 	
: 	and Jo Dr.J.1.Sarkär,. learned Standing 

counsel for the Railways. 

	

! /1 ,//Y 	. 	•..... 	•. 	 • 	. 	. 	. 	

. 	 H 
1 	 /fr7 

	

• . 	 . . 	 S 	
. ( nushiram) 	. 	(M.R.Mohanty) 

	

• S 	

/ 	 Member (A) 	. 	 Vic-Chairman 
/bb/ 	, 	 • 	 S  ' , 

	

• 	
-. 	

'0, 
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IN THE CENTRAL ,ADMINISTRATIVE 

GAUHATI BENCH,GUWAHATI 

An application U/S 19 of Administrative Tribunal Act ,1985) 

. ..................../07 

Sri Munna Kurmi ..........................Applicant 

-VS.. 
THE UNION OF INDIA & OThERS ............ RESPONDENTS 

SYNOPSIS 

The applicant is an employee under the N.F Railway , as a post of RR/ 

Bearer NGC under SSEI Cl 1C1GHY.  at Divisional officer , NGC, Bamurtimaidan, 

Guwahati-Zi . ,4long with Family. The applicant is residing Railway Quarter 

bearing No. 605 L /Type -.1 at, NGC, Bamunimaidan, Guwahati-21 along with 

family since the date of allotment. The gross pay of the applicant is Rs.7924/-, 

however after deduction , the applicant receives a net pay of Rs 1161/-P.M . The 

applicant was socked to receive a copy of the Mernorendum on 09-05-2007 

issued by Divisional Frsonat Officer ( Respondent No - 4) whereby it was 

intimated that he is in unauthorized occupation of the quarter since the allotted 

him has been fbund subletted and directed fir recovery of damaged rent from 

regular salary bill from the month of May/2007 along with arrear and cancelled 

the allotted quarter of the appticant and termed the same as unauthorized 

occupation. 

Stating the actual facts that the quarter was never sublated to any 

person or individual and required the authorities to enquire the matter again 

The applicant filed a representation 5.10.2005.befire the Respondent No4 ( 

Divisional Officer/GHY) that the applicant stated befbre and no action was taken 

to dispose of the representation nor any further committee was made. And the 

memorandum was not dispose till today . As such the instant original application 

seeking fbr appropriate relief. 

Hence this instant application. 

Filed by 

Advocate 
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IN THE CENTRAL ,ADMINISTRATIVE1IRIBUNAL 	Sench 
GAUHATI BENCH ,GUWAHATI 

An application U/S 19 of Administitive Tribunal Act ,1985) 

O.A 	 .......... /07 

Sri Munna Kurmi ..........................Applicant 

-vS- 

ThE UNION OF INDIA & OTHERS............................RESPONDENTS 

LIST OF DATES 

1 09-05-07 Memorendum issued by ( Respondent No 4) 

2 6.10.2005 Representhtion furnished by the applicant to the 

respondent No 4 

3 09-05-2007 Office Calculated quarter damage rent 

4 July/August2007 Current pay slip in the month of May/June 2007, 

5 12-09-07 Similar order passed by this Hon'ble CAT(sri tagar 

deka-Vs- U.O.1 & Ois ) Vide No 246/07 

6 30-07-2007 Similar order passed by this Hon'ble CAT ( Mr. Pradip 

Kr. Das-Vs- U,O.I & Or's ) Vide No 201/07 

7 04-08-2007 Misjudgment of fcts by the survey team Respondent 

No4 

Filed By 

Advocate 

ci 

1A2' 

1 
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IN THE CENTRAL ,ADMINISTRA11VETRIBUNAL —' 

GAUHATI BENCHGUWAHATI 

(An application U/S 19 of Administitive Tribunal Act ,1985) 

/07 

Sn Munna Kurmi . ......................... Apphcant 

-VS- 

ThE UNION OF INDIA & OThERS ..........  RESPONDENTS 

INDEX 

SI No Annexure Paiticulars Page No 

1 APPLICATION 7 
2 VERIFICATION 

3 A Memorendum dalEd 09-05-2007 

issued by ( Respondent No 4) 

4 B Represenitiondated ... 6.10.2005 
I 2_- 	/3 

fUrnished by the applicant to the 

Respondent No 4 

5 C Office calculatEd quarter damaged rent Ii 
6 D 0, Current pay slip in the month 	of 

/ 
May/June 2007. 

7 E&E1 Similar onier passed by this .Hon'ble 

CAT(sri tBgar deka-Vs- u.o.r & ors ) / 	i' 	2.., 2- 

Vide No 	246/07 datEd 	12.907 & 

Similar order pasd by this Hon'bte 

CAT dated 	30-07-2007 CAT ( 	Mr, 

Pradip Kr. Das-Vs- IJ.0.1 & Ors ) Vide 

No 201/07. 

8 F DeclanngMisjudgment of facts by the 

survey team Respondent No 4 dated a-) 
04-08-2007 

Filed By 

wl'~ I vqll-~ 
Mvocate 

) 
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IN THE CENTRAL, ADMiNISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHATI 

( An application u/s 19 of Administrative Tribunal Act ,1985) 

O.A 	 ......... /07 

	

I. 	PARTICULARS OF THE APPLICANT 

Sn Munna KurmL 

Son of Late Prahallad Kurrni, 

Resident ofQuaiter No 605L Typel, 

New Guwahati, Railway Colony , Guwahati -21 

P.0- Bamunimaidan 

PS- Chandmari Dist - Kamrup (Assam) 

And permanent Resident of Village - Dimapur, 

Netaji Colony 

P.O 7 P.S- Dimapur, Dist- Kohima ,Nagaland 

	

II 
	

PAR11CULARS OF THE RESPONDENTS 

The Union Of India 

Represented by the Secretary L  

Railway Board , Ministry of Railway 

New Delhi - 110001 

General Manager, N.F. Railway 

Maligaon , Guwahati -11, Kamrup , Assam. 

CAM/GHY ( Chief Area Manager )N.F. Railway 

Maligaon $ Guwahati -11 , Kamrup , Assam. 

DPO/GHY (Divisional Personal Officer) N.F. Railway 

NGC, Bamunimaidam, New Guwahali Rly Colony, 

Guwahati-21. 

	

• 	5. Senior Coaching Depot Officer / GHY N.F. Railway 

NGC, Bamunima:idam, New Guwahati Rly Colony, 

Guwahati-21. 
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III. PARTICULARS OF THE ORDERTA 	WHIGH-1E__J 	- - 

APPUCATION IS MADE 

Impugned memorandum dated 09-05-2007 issued by Divisional 

Personal Officer ( Respondent No 4). 

JURISDICTION OF THE TRIBUNAL: 

The applicant dedares that the subject-matter of the present 

application is within the jurisdiction of this Hon'ble Tnburtal. 

UMITATION 

The applicant declares that the appLication is within the period of 

Limitation under Section 21 of the Administrative Tribunal ,1985. 

FACTS OF THE CASE 

!. That the applicant is a dtizenof India and a resident of 

abovementiorted locality and as such the applicant is entitled to all 

rights , privileges and liberties guaranteed to the Citizen under the Part 

- III of the Constitution of India and laws framed thereunder. 

2. That the applicant is an employee engaged with the Deptt. of N.F 

Railway , as a post of RR/Beater NGC Under u.nder SSE/ C, 1C/GHY, at 

Divisional officer , NGC, Bamunimaidan, Guwahati-21 and as such he is 

residing in the official aliotted Railway quarter , located at New Guwahati 

Railway Colony . Since from the date of allotment. 

1 That it is stated that on 09-05-2007 to the utter surprise of the 

applicant ( your applicant received a copy of the official memorandum 

bearing No. E/ APO/I /Survey of Qrs/GHY issued by respondent No 4 with 

the approval of Respondent No 3 whereby a direction was issued fbr 

recovery of the Qrs . Damage rent at the prescribed rate to be fixed by 

the Rly. Board from the regular Salary Bill of the petitioner w.e.f May 

,2007 . In this connection it is stated that the said memorandum was 

issued alleging inter-atia that during survey of quarter by the Survey 

Cmmittee constituted by the administration , some quarters including 

that of the petitioner as shown in the attached statement enclosed in the 

memorandum dated 9-05-07 were kund subletted and as such the 

allotment order of the quarter which stood in the name of the applicant 
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and other similar 	 cancelled by the allotting 

authority. 

A photocopy of the memorandum No 

EIAPO/lISur'iey of Qrsj GI-IY dated 09-

05-07 issued by Respondent No 4 is 

annexed herewith and marked as 

Annexure - A 

4. That Your humble applicant immediately thereafter in response to the 

office order dated 10-09-05 fUrnished a representation bekre the 

Respondent No 4 . Because the appkcant never subletting his resideirtg 

allotted Railway quarter to any private or individual person. The said 

rpresentation was duly received by thr respondent No 4 dated 15-05-

2007. 

A photocopy of the representation dated 

15-05-07 furnished by the applicant to 

Respondent No 4 is Annexed and 

marked as Annexure .B 

S. That the applicant has allotted N.F Railway Quarter vide bearing No 

605 LI Type I at NGC, Bamunimaidan , Guwahati -21 . The applicant has 

been residing the same quarter since from the date of allotment till today. 

That the applicant states that the total damaged rent has been 

calculated at Rs 107135/-.which has been recovered from the applicant 

from the Month of May,2007. 

A photocopy of the Office calculated 

quarter damaged rent is annexed 

herewith and marked as Annexure - C. 

That the applicant submits that the petitioner is a bonafide service 

holder engaged with the Deptt of Radway , N.F sectkrn in the post of 

RR/Bearer NGC Under under SSE/ Cl 1C/GHY, at Divisional officer', 

NGC, Bamunimaidan, Guwahati-Zi , it is stated that the gross pay of the 

applicant is Rs 7924/- After, other deduction the applicant receives a net 

pay of Rs 1161/- P.M The applicant craves leave of this Hon'ble Tribunal 

to produce copies of the pay slip of the applicant in support of the 

statements made in the instant paragaph at the time of hearing of the 

instant case fbr a fair adjudication of the instant matter. 
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A copy of the current pay slip is annexed 

herewith and marked as Annexure - D 

B. That the applicant beg to state that the applicant and his whole fmily 

member has been residing in Railway allotted Quarter since from the date 

of the allotment to till date. The applicant was socked to receive a copy of 

the memorandum on 09-05-07 issued by Divisional Personal Officer ( 

Respondent No 4) whereby it was intimated that he is in utauthonzed 

occupation of the railway quarter since the allotted him has been fbund 

subletted and directed lbr recovery of damaged rent from regular salary 

bill from the month of May , 2007 along with arrear and cancelled the 

allotment of the applicant and termed the same as unauthorized 

occupation. 

That Your applicant humbly averment that the applicant is praying to 

the Hon'ble Tribunal. Whereas I never renders as sublatted my quarter to 

any private person or individual and as such the respondents authotities 

should not imposed any penalty due to damage of Railway quarter 

without any previous notice, as per the Supreme Court verdict.Hence it is 

pertaining to state that this Hon'ble Tribunal already passed the similar 

case 'ide O.A No 201/07 ( Pradip Kr. Das - 'is- U.01 & Or's ) dated 30-07-

2007 and. Similar order passed by this Hon'ble CAT(sn tagar .deka-Vs-

U.O.I & Ors ) Vide No 246/07 dated 12.9.07 

A photocopy of Similar order passed by this Hon'ble 

CAT(sri tagar deka-Vs- V.0.1 & Ors ) Vide No 246/07 

dated 12.9.07 and similar order vide O.A No 201/07 ( 

Pradip Kr. Das - vs- U.O.I & Ors ) dated 30-07-2007, 

Passed by this Hon'ble Tribunal are annexed herewith 

and marked as Annexure —E &E1 respectively. 

That the applicant begs to state that the respondent authority admit 

the sublating quarter were frivolous and concocted one . The statement 

recently declared misjudgement of 1cts by the survey team Respondent 

No 4 dated 04-08-07. 

A photocopy of the dec!aring misjudgement of fcts 

by the survey team Respondent No 4 dated 04-08-07 

annexed herewith and marked as Annexure —F 



11. That it is respectfully submitted that the petitioner is residing in the 

quarter with family since from the date of allotment till today As such 

if the impunged action is given into effect, then great prejudice will be 

caused to the petitioner. 

VII. GROUND FOR RELIEF WITH LEGAL PROVISIONS 

For that the memorandum No. Ef APOII Isurvey of Qrs/GHY 

dted 9-5-2007 issued by respondent No 4 ( Divisional Personal 

Officer) N.F Railway , Guwahati , is violative of the natural justice. 

For that the applicant states that the impunged memorandum 

d by the authorities is violative of applicants fundamental 

.civa1 AcmwisIjave T;ibiimI 
	

as envisaged under Artide 14 and 19 of the Constitution of 

10 OCT 7O 
hr  that the applicant states that afir filing of representation aated 

TtTTTI 	 I 
ti Bench 	.10.2005 the applicant was under bonafide belief belief that the 

respondent authorities will consider his case and will pass 

appropriate ortlers. However he was socked and surprised to 

received memorandum dated 09-05-07. 

For that the entire action of the respondents being violative of the 

equity and administrative fair play of the applicant. 

S. For that the impugned action of the respondent in issuing 

memorandum dated 9.5.2007, without following the proper 

procedure is arbitrary and unjustified . Therefore , the impugned 

action of the respondent authority is liable to be interfered with 

under original application. 

That under the facts and circumstances as have been narrated 

above , Your petitioner has a strong prima Facie case in his favour. 

Further, the petitioner shall suffer irreparable loss and injury if 

reasonable opportunity is not given to the applicant to place his 

case . Therefore, it is a fit case wherein this Hon'ble Tribunal may 

be pleased to issue appropriate interim directions to protect the 

interest of the applicant thereby setting aside the memorandum 

dated 9-5-07 (Annexure A) respectively. 

For that the applicant craves to urge such further grounds in 

support of the present applicant at the time of hearing which may 

be considered relevant and necessary. 

For that in any view of the matter ,the impugned order is wholly in 

law as well as on facts and the same is as such liable to be 

appropriately interfered with by this Hon'ble Tribunal. 
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•1 
The applicant declares that he has exhausted all, the remedies 

available to him and there is no other alternative remedy avai'able to 

him, 

MA1TER NOT PENDING WITH ANY OTHER COURT 

The applicant declares that threr is no case pending before any other 

court,t Tribunal. The humble applicant filed a Writ Fbtion Vide No 

4824/07 which was disposed of'on 14/9/07 with a direction to file the 

application before this Hon'ble Court. 

RELIEF SOUGHT 

Under the circumstances , the applicant therefore prays for FOR THE 

FOLLWING RELIEFS:- 

TO SET ASIDE AND QJA-1ED .THE OFFICE MEMCRENDIJM DATB) 9-5-07 

ISSUED BY DIVISICNAL PERS3NL OFFICER, Guwp-ii ) k EXURE - C. 

PASS ANY SUCH ORDER ,ORDERS AS MAY DENIED FIT AND PROPBR. 

X. 	INTERIM ORDER PRAYED FOR: - 

THRE IS ND INifEIM PRAYER OF THE APPLICANT. 

XL PARTICULARS OF THE POSTAL ORDER: 

INDIN1RDSTLORDERNO: 32i. O1Lt 
DATE, 

ISSUING OFFICE : 	Po , & 
PAYIBLE AT 	' 	U.. 	ç,ç 	C'1 T, 	!3, C +y 

XII. LIST OF ENCLOSURES 

As INDEX SHOWING THE PARTICULARS OF DOOJMENff S IS ENCLOSED. 
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Cent 	. 

3tnch 

VERIFICATION 

I, Sri Munna KurmLson of Late Prahallad Kurmi, aged abou 25 

yrs Resident of Quater No 605L Typel,New Guwahati, Railway Colony 

Guwahati -21 ,P.O- Bamunimaidan ,PS- Chandmari Dist_ Kamrup ( 

Assam)And permanent Resident of Village - Dimapur ,Netaji Colony 

P.O 7 PS- Dirnapur , Dist- Kohirna , Nagaland , do hereby solemnly 

affirm and my knowledge and belief I verify the above siBiBment made 

thereof and sign itat Guwahati. 

fC1.CJL 
t., 	 Verified on 	 day ofepbsr. ,2007 at Guwahati 

SIGNATURE 



N.I.tnlvuy 	 . 	
,..... 

OFfice of the 
Di vI: lersoiiitej (.),Iflccr 

l)uriiq the survey of quarters by the suey colnlnittcc constituted by the administration 
the quam ter shown in the attached statement were found subletted and accordingly the ailolmnent 
order of the quarters were cunccllcd by the allotting authority. 

incc the (jilarters have been Found subletted wtd allotment cancel led the suite treated as 
unaulhorjyed Occupation. 

Due to unauthorized occupation of the quarters damage rent at the prescribed rate fixed 
by Railway 30nrd, have been calculated and to be recovcrcd from regular salary bill homn 
May/07 current rate oidaiimge rent along with arrear from the date oFsucy oftlic jhirter. 

Ihis issues \\'itll the approval of CAM/Oily. 

(G.K.KAKi) . 
• DJ>Q/ChjY 

NOlJAPO/l/c)ui\cJ[p,/(Juy 1) ucd /ç/2007 

Copy focwardcd for infbrmatjorj and necessary action to:- . 

I. CAM/GUy, 
Sr,CDO/(;l IY, 
DRM  

'l.)17M/LMC, 
0. 	 COiierited 

Ch.OS (P)/lIihl/GI lY, 
Concerned hill Cle k/I 

/ 

.3 
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1 

To 

The SR CDO/GHY (\LF RLY 

Through the SR /Iocal/NSC 

Sub:-Prayer for regularize the allotment order of quarter. 	'7 
Ref-Prayer order RLYICDOI .......... 

/LOCO GhvE2OQ 

Sir 
a . 

With profound respect mterference to the above noted to informed you 

that I have notice your above noted ordertlzw cancellation of quarter. 

That sir inrespect to the above ,I like to inform you that in the defence for 

the charge of su:blethn issued by the ADMN/NSC vide-SF/5 ADMN /NS/DA/7 

PT.L1DIC. dated(. had atady been submitted. m. statement 

Application dated 19.0) 

In my defense quarter above I pointed out that ......3 

R.Buildtng..................... 

Alloftedto reside with me on humanitarian ground the surety for few days only. 

Due to his prent dwelling house had been changed fbr flood havoc. 

That sir •now bardarai vacated and left from my quarter and I am residing 

there along with my family . There are no any subletting at present. 

As suchyou are requested to enquire the matter and to regularize the 

allotted order of quarter,by canceling the above noted can ellaton order and 

allow me to retain the quarter. 

I assured your honour that in fUture also I shall not sublet my quarter to 

any body without your approval. 

So your favourable consideration and kind order is requested accordingly. 

So that I can stay in the quarteraIong with my family' and worth the 

govt.sympathy and obUse thereby. 

Your faithfUlly 

- 

Sd-iIligible iviunna kurmi 

RR BEARER of theloco NSC 

RIyQ.no 605 L 

Dated 19.10.2005 



• 	 •• 	 .. 	 °.'• 

.1 

/ ..' 

I,  

• 
- 	 . 	 p,. - 	 •. 	

. 

$ tJ/1L. CQ .Do/4fr 
_i 

• 

, ,• 	,y. 

.. 

c-•.., 

dfrt6 7 
IMIPRIMMM 

- 	 .. 	
• 	 .. 	•• 	 : 

jpIl p't LAW 1- 
44'it1irj) r id  

jj~i FT:l 

icji'  

lei .L'' 	 7i 	'ykC4 
-,cI - cvi4•A 41tU 

i t.4ii 	 ( 	c,,*I • .? , 	. 	 6 •.. 	 k 
i6)Y.. 

ç 	((lII (( 	£J%A4 

- 	 Zr fIc' 	II..ti 	A(*sf6n ,y 
40r111 Ajy4cv,C 

 Pr 

leemQ 

aFo  

Im  

tt(t7'iu. ct'- t/-  'h441, 4# e*%44j 
'1'4 O%fl((IAL1 	 4 

'iV JI4 17 4A (<14L4( .t444f 
r4 

4,. 	

•() C4 trNVJ ('e41 (C (D4S(, A 

- 	 /•• 	 €. 

V 	 - 
, t fl  

/AVVV.O 7'K+ 

Cert 	O.SQ..ot 

Wi 

Will 

!'•: 	.,. 

'r 

• 	

. 	 . 

- 	 . 	 .. 	.., 	•. 	- 	 . 

- 	 . 

rçp 



S 

I .,ri C.k.Kurnar, CE'I 	1 456 	702G!type-1 	I NGC 05-OSS 	36.SS2 	 l-O805 to 3 0 - 1.RS.S5pSqIl)= 1386000• 
I l 2 OSto3oO4o7cP99og.i_ 9127510 P  

Assrt.RRJ 1  455 
Cook 

FTR-'III 	j 454 

.Assri.RRJ 

Cook 

7S'i"\pI 	j NGC 

609N/type-1 	NGC 

6 1 1G-'rpe-1 	I NGC 

	

05-08-05 	36.8S2Sqm 

	

05-08-05 	36.S82Sqm 

	

05-08-05 	36.SS2Sqrn 

22. 	Sri Sachin Flaishva, 

3.1 Sri Taar Dka, 

24. 	Sri Masu: E3rahna, 

14. /) Sri Dihp Kurnar Das, F:Khal(H) 455 
- 

605G/type-I 
_________ 	____________ 
04-OS-OS 	36.S82Sqrn .- 

________  
1-O-öToTjc @ Rs.S6PSI5g6Oo 

107135.00 

1-1205 to 30 04 Oi @ Rs 99 Psoni= 9127D ('0 
- b Sri Mu -ma Kurmi 

- 	

-.. 

RRbearer 4 
- 

601 /t)pe I - 4 OS-0 	36 SS2Sqm1  
____ 

1 08 0 	to 30 ii 0 	Rs 86 PSqm 
107135.00 
b860 CO - T77 1-12-05 to 30-04-07 @ Rs.99 Psni= 91275.QQ 

 
I 	- 

 

• Sri KuIcsvar Das, ot(G) 
- 

4& 
- 

6ODJ!type/-I 	NGC 
- 

04-08-0) 	36.SS2Sqnt 
H  

1-08-05 to 30-1 1-05 @Rs.S6PSqrn= 
107135.00 
15S6000 

EkKHMLPRR

___ 

91 -  
 

__________________ 

Sri Kameswar Bordolol: 
___ 

-- - I I iP/t',.T 
__

107135.00 
I-08-05to 30-1 1-05 @ Rs86 PSqrn= 	15860.00 

1-12-05 to 30-04-07 @ 	2PsLrn=9I5.00 
107135,00 

1-08-05 to 30-1 1-05 @ RsS 	PSqtn= I5SSCO 
1-12-05 to 30-04-07 @ Rs . 9 9.Psa,m=91275M0 

Transferred to BPB 
01-08-05 to 	0-1 l -Oy@ Rs.S6 Psqrn= 	2jb.U0 
01-12-05 to 30-04.05 @ R.99 Psgm= 1457000 

171015.00 
1 	to 30-1 1-0.5 @ Rs.86 PSqrn= 15360.00 

 to 30-04-07 @ Rs.99 Psqm= 
____- 

 91275.00 
107135.31 

1-08-05 to 30-1 i-OS 0 	Rs.S5 PSm= 15860.00 
1-12-05 to 30-04-07 	Rs,99 Psorn = 91275 Q'r 

IO715 CO 
-. 1-03-05 to ,C1 1-On 	Rs.35 P.Srn= 1)86000 

1-12-05 to 30-04-07 @ Rs.99 Pscm= 9 1275 00 
07 35 .00 

1-08-05 to 30-1 1-05 ( 	Rs.S6 PSqm= 1586000 
1-12-05 to 30-04-07 	Rs.99_Psam= 9I7 	02 

• 	- 107135.00 

Contd-3 - 

* _i-.' 	A.- 

	

 .--- 	'.,, 	 '' 	ib.qn) 

S. Sri Nahin Kr.Singh,. 	FALP~NIGC  460 	6O5M/pe-1 	GC 	04-08-OS 	36.SS2Sqn

19.  Sri 	hato, 	 7E/e-I- 	NGC -- 	04-085 	36.8S2Sqm Sri S.R.Marak, 	- 	 r 	458 	230K/type-Il 	NGC 	 58.87Sqm 

Sri Bihnu £lhowmick 

	

	RRbearer/ 455 	706KItvpe-1 	NGC 	05-08-05 1 36.882Sqm 
Cook 
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CENTRAL ADMINISTRATIVE TR1BUNAL GUWAHATI BENCH 

Original Application No.246 of 2007 

Date of Ordèr. This the 2th Day of September. 2007. 

HON'BLE MR.K.V.SACRIDANANDAN,VICE-CHAIRMAN  

Sri Tagar Deka, 
Son of Late GanaramDeka, 
RIO Railway Quarter, No.699 NTrype-1, 
New Guwahati Colony, Near Kalibari, 
Bamunimaidan, Guwahati-2 1. Kamrup, Assam. 

By Advocate Mr.R.C.Das, Mr.O.PasdU, 
Mr.C.BhattaChadee 

-Versus- 

The union of India, 
Represented by the Secretary, 
RailwayBoard. Ministy of Railway, 
New Delhi-110001. 

General Manager, N.F.RailWaY, 
Maligaofl, Guwahati-il, Kamrup, Assam 

CAM/Gill (Chief Area Manager), 
N.F.Railway, Guwahati. 

4. 	DPO/GHY (Divisional Personal Officer), 
N.F.RailWaY, Guwahati. 

e 	
Senior Coaching Depot Officer/Gil?, 
N.F.Railway, Guwahati. 

By Advocate Dr,J. L. Sarkar, Railway counsel. 
/1 

ORDER (ORAL) 

K.VSACHIDANANCi 

The applicant is working in the post of ETR/III under the 

N.F.RailwaY. The applicant is residing of Quarter No,609 N/Type-i at 

NGC. Bamunimaidam, Guwahati21.ACC0iflg to the applicant he is 

residing in the said quarter with effect from 01.01-2001. The 

applicant has receivd an Office Memorandum dated 9.5.2007 issued . 

(, o .1 

Qc. 

2 

3 



2 

by the Divisional Personal Officer, whereby it was intimated that a 

Survey Committee appointed by the administration found that 

applicant had subletted. The applicant has made representation dated, 

15.5.2007 before the respondents. The applicant also submitted that. 

he was not aware of any survey of his quarter and he prayed for 

review of the cancellation order. The Respondents authority did not 

pass any order disposing applicant's representation but passed an 

order dated 9.5.2007(AnfleXure A) imposing damage rent to the tune 

of Rs. 1,07,135/- On the applicant without issuing any prior notice to 

the applicant nor giving any opportunity of hearing to the applicant. 

The applicant has drawn salary after recovery of the alleged damage 

rent in the months of May, 2007. Aggrieved by the certain action of 

the  respondents the applicant has filed this O.A. 
8 Trj I have heard Mr. R. C. Des learned counsel for the 

Q 6. phant and Dr. J L Sarkar learned counsel for the Railway. When 

\ratter came up for hearing the learned counsel for the applicant 

"-.- submitted that no notice was issued to him nor any opportunity 

was given to him to explain his case. His representation was not 

attended to. His appeal is also pending. He also submitted that he will 

be satisfied if direàtion is given to the 5th respondents to dispose of 

the appeal within a time frame. Dr.J.L.Sarkar learned Railway 

Standing Counsellhas submitted that he no objection in adopting such 

proposal. 

3. 	Accordingly, I direct the respondent No. 5 or any., other 

competent authority to consider the appeal of the applicant and pass a 

reasoned order on merit within a period of three weeks from the date 

of receipt of this order after giving opportunitY to the applicant to 



3 
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V 	explain his case in person and communicate the same to the applicant 

forthwith. 

4. 	In the interest of Justice this Court further directs that the 

impugned order for recovery will be kept in abeyance till disposal of 

his appeal. 

O.A. is disposed of at the admission stage itself. However, 

there shall be no order as to costs. 
s/ vict QA1MAN 

' 

rtc of Application 
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CENTRAL AD MI N I STRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.201 of 2007 

Date of Ordcr. This, the 30th Day of July, 2007. 

HON' B LE M RK.V.S CHIDANANDAN, VICE-CHAIRMAN 

Sri Pradip Kumar Das, 
Son of Latc Katia Das, 
R/O. Rly.Qtr. No.117L/Typc-II 
NGC Ramunimaidan, 
Guwahati-23, 'Kanirup, Assam 	 ... ..Applicaxit' 

ByAdvocatcs Mr.J.Roy, 	 Mr.M.Sarkar.  

- Versus- 

The Uuiou of India, 
Represcn ted by th Secretary, 

• Railway Board, Mithstiy of Railway, 
New Dcthi-110001. 

General Manager, N.F.Railway, 
Maligaoa, Guwahati- I.I. 

• 	Kuinrup, Assaiu 

CAM/GHY (Chief Area Manager) 
N.F.Railway, Guwahati, 

DPO/ GHY (Divisioxial Personal Officer) 
N. F. Rai)way, Guwahati 

5, Senior Coaching Depot Officer/GHY, 
N.F.Railway, Cuwahati.. 

J\ 
\ By Advocate Dr.J.L.Sarkar, Railway counsel 

çg 
,.,' • 	 I 

/ 
ORDER (ORAL) 

Respondents 

K.V.BACHIDANAHDAN, V.C: 

The applicant is wQrking in the post of CF/Gr. I under 

• SSE/C&W/NGC, N.F.Railway at adruinjistratjon NGC, Guwahatj-23. The 

applicant is residing in Railway quarter bcaring No.117L/Typc-II at 

Bamunimaidain. According to thc applicant, he is residing in the said 

quarter with effect from 26.12.2000. The applicant has received an office 

Menior-anchim dated 09.05.2007 ssuccI by the Divisional Personal 

S 

!1 
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0113ccr, whereby it was intimated, that the applicant is in unauthorized 

occupation of the quarter since the quarter allotted to him was found 

subletted and 1irrtrd lhr recovery of damaged rent from regular salary 

from May, 2007. 'l'ie applicant stated that vidc order dated 02.09.2005 

(Annexure A) the Respondent informed him that staff quarter, allotted to 

him and shown in the list as per survey Committee's report, has been 

handed over to private party in violation of provisions of Rule 3. 1 (111) and 

15(A) of Railway Service (Conduct) Rules, 1966. The applicant has 

submitted reI)rtscnutiou iatcd 05.09.2005 (Anncxurc C) bcfbrc the 

respondent to.5. But no action was taken by  the lespondents to dispose 

of the representaticu. Being aggrieved the applicant has tiled this OA 

seeking the following reliefs,. 

(1) 	to set aside and quashed the cancellition of Rly 
,QtE. Motrncntrdcr dated 02.09.2005 issued 
by We Respoudenl No.5 (Scuiox' (aoLdng DepL 

' 	Officer, Guwahati) Annecl2re A. 

	

/ 	(2) 	To set aside and quashed the office 
0 	

/ 	
memorandum date 09.05.2007 issued by the 
Divisional Pei'soual Offi(e, GuwahaLi) Aimcxurc-

N,Cuwp" 	., ft• 

2. 	1 have heard Mr. R. C. Das, learned counsel for the applicant 

and Dr.J.L.Snrkar learned Standing Railway counsel for the respondents. 

When the matter came up for consideration, learned counsel for the 

applicant suhinnied that the Respondents have passed the impugned 

orders in total vihation of principles of natural justice. He further 

submitted that neither any notice was issued to him at any point of time 

nor,  any opportunity was given in him to explain his ca. He further 

submitted that he will be satisfied if direction is given to the Respondents 

to consider and dispose of his representation within the time frame 

Counsel for the Respondents has. submitted that he has no objection if 
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ccord1rLgly, the interest of jUU SCC this  Court 

such direction is given.  
directs the applicant to make a comprehesive represCIltkLtiOhl to the 2 Ll  

rCspOU 	
within two weeks form thc date of tccipt of this ordcr and 

 tent 

 on 

r anY other comP 
receipt of such cpr utatlofl, the said auth0Y o  

thOfl 
sU consalcr and dts1Sc of the 
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au  
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same to 
 the appCant within a period of three 	

thereaft 	If uonthS 

hcflg. UoweVCr, till  
requested, appuCant shall be given a pcOflal  

disposal of the ert 
rpScnt5t1OU. RcspOnd1ts are diiCted to keep the 

in a C) 	b 
pUgned oicr dated 09.05.2007 (nc 

	 eyanC 

ThcOt 	
Application is di5pOSCd of as above ut the adnii°' 

sgc itc 
Sd/U VICE Q1AtMW4 

straZ/fr 

\ 
of ApptCUO -, 
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N.F. RAILWAY 

Office of the 
Sr. Coaching Depot Officer 

Guwahati 
No: GHY/CDO/GEN/OA/50/07 

To 
Sri Akhil Ch. Brahma 
S/O of Late Mirgu Brahma 
R/o Railway Quarters no. 1221G.  Type-Il 
New Guwahati Colony, near KIibari, 
Bamunimaidam. Guwahati-21 
Kamrup, Assam. 

Sub: Implementation of Hon'bie CAt! GHY's order dlxi. 14/06107. 
Passed in OA 150/07 

Ref Your representation dtd. 22/09/05 and 19/07/07 

In terms of Hon'ble CAT/GHY's order mentioned above you were personally 
bared by me on 03/08/07 in my chamber. The personal hearing was also 
attended by the Survey Committee & DPO/GHY. 
After going through the documents and your representat]on I have found that 
there may be a misjudgment of facts by the Survey Team. 
The representation submitted by you proves that you have not subletted your 
official residence and was residing in the quarter on regular basis. 
The case fbund genuine. Consequential orders will be fbllowed on the basis of 
above. 

Sr.CDO/GHY 

Copy to:- 
DRM (P) /LMG 

}—for kind infbrmation please 
2.CAM/GHY 

3.DPO/GHY 	 ---for information and necessary action please 

Sr.CDO/GHY 

COPY 

CIL 


